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| TEM NO. 86 REG STRAR COURT. 1 SECTI ON XVI

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR MRS. RACHNA GUPTA

Petition(s) for Special Leave to Appeal (O No(s) .

22304- 22306/ 2015

CHANDRA GUPTA KUMAR AND ORS. ETC. ETC. Petitioner(s)
VERSUS

STATE OF BIHAR AND ORS. ETC. ETC. Respondent ( s)

(with appln. (s) for permission to file lengthy list of dates and
perm ssion to place addl. documents on record and interimrelief
and office report)

W TH

SLP(C) No. 22947-22949/2015

(Wth appln.(s) for application for transposition and appln.(s) for
application for transposition and appln.(s) for application for
transposition and appln.(s) for application for transposition and
appl n.(s) for application for transposition and appln.(s) for
application for transposition and appln.(s) for pernmission to file
lengthy list of dates and appln.(s) for permission to file

addi ti onal documents and InterimRelief and Ofice Report)

SLP(C) No. 24845-24847/2015

(Wth appln.(s) for directions and appln.(s) for dispensing with
service of notice and appln.(s) for pernission to file lengthy Iist
of dates and appln.(s) for addtion/deletion of parties and Ofice
Report)

SLP(C) No. 31449/2015
(Wth Ofice Report)

Date : 09/12/2015 These petitions were called on for hearing today.

For Petitioner(s)

Ms. Reena Pandey, Adv.
Signature Not Verified
M. Anur ag Pandey, Adv.
Digitally signed by
Rupam Dhani j a
Date: 2015.12.15
Ms. Sant on Dama, Adv.
10:09: 24 I ST
Reason: Ms. Pragya Baghel , Adv.
M. Dhruv Kumar Jha, Adv.
M . Ki ran Kumar Jai puri ar, Adv.
M. Amit Pawan, Adv.
(2)
Item No. 86
For Respondent (s)

Sum t Si nha, Adv.

Arun K. Sinha, Adv.
Chandra Prakash, Adv.
Gopal Si ngh, Adv.

Lakshm Ranman Si ngh, Adv.
H manshu Seti a, Adv.
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Ms. Nani t a Choudhary, Adv.

UPON hearing the counsel the Court nade the follow ng
ORDER

SLP (C) No. 22304 of 2015

Total 83 respondents herein. Respondent Nos. 1 and 11 has
al ready been filed counter affidavit.

Counter affidavit qua Respondent Nos. 36, 41 to 45, 47 to 56
60, 62 to 67 and 12, 14 to 15, 17, 20 to 35, 37 to 40, 46 and 57
have not been fil ed.

For remmining unserved respondents, |earned counsel for the

petitioner still to take fresh steps to effect service The request
of the | earned counsel for the petitioner to exenpt providing the
spare copies of SLP

SLP (C) No. 22305 of 2015

Total 43 respondents herein. Respondent No. 1 to 7 who are
conmon to SLP 22304 of 2015 filed vakal at nama. Same is stil
awai ted for Respondent No.8. Be filed within four weeks’ tine.
Petitioner to take steps to serve the unserved Respondent Nos.9 to
43.

SLP (C) No. 22306 of 2015

There are 13 respondents herein. Respondent No.1 to 7 being
common to both SLP. Counsel appearing for themis required to file
vakal atnama within four weeks’ time in this petition. Petitioner to
take steps to serve the unserved Respondent Nos. 8 to 13.

(3)
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SLP (C) No. 22947 of 2015

Total 90 respondents herein. Respondent Nos. 1 to 11 have
already filed the counter affidavit.
Counter affidavit qua Respondent Nos.12 and 36,41 to 56, 60,

62 to 67 is still awai t ed. Be filed wi t hin f our weeks’ time.
Lear ned counsel for t he petitoner to provi de conpl ete set
pl eadi ngs to these respondents.

Respondent No. 17 t ransposi ng him as Petitioner No. 11

registered as I.A No. 10. Petitioner to take steps to serve the
unserved Respondent Nos. 13 to 16, 18 to 35, 37 to 40, 57, 59, 61
68 to 90.

SLP (C) No. 22948 of 2015

Anong 53 respondents her ei n. Respondent Nos. 1 to 7 is
record. Sane is still awaited for Respondent No.8. Be filed within
four weeks’ tinme. Renmining unserved Respondent Nos.9 to 11, 13 to
16 and 18 to 19, 21 to 53 are yet to be served. The Ld. Counsel for
the petitioner to take fresh steps to effect service. Petitioner to
take appropriate steps as directed in application for transposing
of proforma Respondent Nos. 20, 53, 12 and 17 is already updated.
Process the said application as per Rule.

SLP (C) No. 22949 of 2015
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Anong 14 respondents herein. Counter affidavit qua Respondent
Nos. 1 to 7 is already on record. Respondent No.12 is yet to file
the sane . Be filed within four weeks’ time. Petitioner to take
steps to serve the unserved Respondent Nos. 8 to 11 and 13 to 14.

(4)
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SLP (C) No. 24845- 24847 of 2015

Anong 226 respondents herein, Counter affidavit on behal f of
Respondent Nos. 8, 30, 35 to 39, 41 to 50, 54, 56 to 61 is stil
awaited. Be filed within four weeks’ tinme as a |ast opportunity.
Remai ni ng respondents coul d not have been served for want of spare

copi es. Exenpti on for provi di ng spare copi es has been gr ant ed.
Regi stry to issue notice to the renai ni ng unserved respondents.
Subj ect to the petitioner furni shing t he process f ee. An

application for direction of nodification of order dated 4.9.2015
is already registered as I.A. No. 13 to 15. Order be awaited for
11. 2. 2016

( RACHNA GUPTA)
Regi strar



